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(See Rule 42) 

In The Central Administrative Tribunal 
iUWAFIATI BENCH : GUWAHATI 

ORDER SHEET 
APPLICATION NO. 50 of 2002 	OF19 

Applicant(s) 	Surendra Nath Neog 

• 	Rspondent(s) 	•tJ4O.I & Ors, 	 a  ' 

4dvocate for Applicant(s) Siti B.L)ev.t, Mr.D.S6'Ieog, , 

'M.vcate for Respondent(s) RaUway. os'.el4 

4 

Date L 	Order of the Tritiuna 

182,02 	Heard Mr..sdhattacharjee learned 

Sr er n c 1 . 1 r'yrm, 4. M  
.— 	 - 	 w1A._a 	J•J• ei 4 £.J1WI14.....J'.. 

learned Counsel appearing on behalf of 

the applicant and also Mr..Sengupta 

learned Railway counsel for the Respondent 

Issue notice on the Respondents 
to xA show cause as to why the applica-

tion shall not be admitted. 

Issue notice on the respondents to 

show cause as t.ó why the order of trans-

fer and posting of the applicant from 

Ca1/Majjgaofl, N.F.Railway to the office 

of Sr,D014 ,t4umding shall not be suspen-
ded. 

In the meantime, the operation of 

the order N00E/254/76/Pt€VII(T) dated 
, 	28l200 je  shall remain suspended, so far 

the applicant is concerned, 

MA 	ji,%; A/c51i 

ad 

ble 
	 5 

,. 

contd/ 
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Notes of the Register 

O.A.SO of 2002 

te 	 Order of the Tribuna 

182.O2 

 

im 

13,302 

The applicant shall take nedessary 

•steps fOr service of notice on the 

respondents No5. Mr.S.Sengupta learned 

counsel accepts notice on behalf of 

respondents No, 1 to 4 • Ust on 13/3/02. 

Vxhein 

 

&o/ 	c4vac1. 

- fl--v 
ftI. 

After heaipg the learned counsel 

for the parties the application is 
accepted. The respondents may file 

written statement within 2 wee 	List 

on 124.02 for ordeEs. In the meaintime 

Htie interim order dated 18.22UO2 8hl1 

continue. 

ieriitber 

Ic et/ f44?) 

im 

12. 4. 02 

irn 
10.5.02 

bb 

Mr..Sengupta learne4 counsel 

for the ieiàndenté prays 

matt for filing of written stattent. 

Prayer is allowed. List on 10.5.02 

for orders. The -interim order date4i 

18.2.02 shall continue.. 

(& I c 
Mber- 

Mr.S.Sarma, launed counsel requests 
on behalf of Mr.J.L.Sarkar, larned 
counsel for the tesp±ñdents for further 

time for filing of written statesbtyf.. 

•' Prayeaccepted. Lst the case for 

o*der.on 12.6.2002..; 

H 
Member 
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0.A. So of 2002 

Notes o the Registry T Date 	 Qrder of the Tribunal. 

14.6.02 	
:written statement has been filed 

3 

	

	 to-dáy. Let this case be listed for 

hearing on 12.7.02. 

Member 
lm 
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• 	4g yL did 	19.7O2 	
audguient delivered In open Court.' 

19 /o'2_e/?'m'1 	I 	 Kept in separate sheets. Application is 
disposed o. No costs. 
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°No. . 5A .of. 20P20.. 

OF 	cIsIoN. 1.9..?.'2P.o.2.°. 

Sflr 	 Nog 	 APPiIC.NT(3) 

VOCT FOR T 

Union of India & Others. 	 RSPONNT(S) 

S.Sengupta. 
RSPONth.NT(S) 

T 	1ON'±iMR K. K. SH\R.M, DMINITR;TIvE MEMBER 

T 	ON'k3L 

lwhether reporters of local papers may be allowed to see 
the judgment 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 
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Judgment delivered, by Hon'ble Administrative Member. 
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CENTARL ADMINISTRATIVE TRIBUNAL, GUWHTI BENCH. 

Original Application No.50 of 2002. 

Date of Order : This the 19th Day of July, 2002. 

•THE HON'BLE MR. K. K. SHARM, ADMINISTRATIVE MEMBER. 

Shri Surendra Nath Neog 
L/o Late Budu Ram Neog 
Resident of Central Goganagar 
Maligaon, Guwahati-li, Assam. 	 . . . applicant. 

By 7dvocates Mr.P.Bhowmik, Ms.D.S.Neog & B.Devi; 

- Versus - 

The Union of India 
Repesented by the General Manager 
N.F.Railway, Maligaon 
Guwahati-ll. 

The General Manager (Personnel) 
N.F.Railway, Maligaon 
Guwahati-ll. 

The Chief Passenger Transportation Manager 
N.F.Railways, Maligaon 
Guwahati-li. 

The Deputy Chief Operating Manager/Coaching 
N.F.Railway, Maligaon 
Guwahati-il. 

Sri Arnab Chakraborty 
Traffic Inspector in the Office of 
the Chief Operating Manager, Maligaon 
Guwahati-il. 	 . . . Respondents. 

By S.Sengupta, Railway Counsel. 

ORDER 

K.K.SHARMA (ADMN.MEMBER): 

By this application the applicant has 

challenged the order of transfer dated 28.1.2002 

(Annexure - 1 to the O.A.) transferring the applicant on 

promotion from the post of T.I. in scale of Rs.6500 - 

( c 

 
10500/- to T.I. in scale of Rs.7450-11500/-. 

Contd . /2 
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1. The 	applicant joined as 	Trains Clerk 	on 

1.6.1964 in 	the 	office of 	the Divisional Manager, 

Tinsukia, N.F.Railwa.y. On 29.1.1990 the applicant was 

transferred as Traffic Inspector from Tinsukia Division 

to Maligaon. By the aforementioned order dated 28.1.2002 

the applicant has been transferred to Lumding Division 

on promotion. It is stated that the applicant was 

suffering from Neurological problem and is under 

treatment at Guwahati Neurological Research Centre. It 

is stated that similar facilities for treatment on 

Neurological ailments is not available at Lumding. 

The applicant submitted a representation 

dated 1.2.2002 (nnéxure - 3). The same has not yet been 

considered by the respondent No.4. 	Hence this 

application. It is stated that the applicant is unable 

to go to Lumding and he is prepared to surrender his 

promotion as Traffic Inspector inthe pay scale of 

Rs.7450-11500/- on that ground. The applicant has 

challenged the transfer order on the ground that the 

transfer is malafide. The respondent No.5, who was also 

promoted under the same order and is junior to the 

applicant was posted at Maligaon by variating the post 

from ?Uipurduar Division. 

Mr.P.Bhowmik, learned counsel appearing on 

behalf of the applicant challenged the transfer order on 

the ground that the transfer order was against the 

professed norms of transfer and was malafide on the 

( round that the respondent No.5, who was junior to the 

Contd./3 
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applicant has been retained at Maligaon by transferring 

the post from Alipurduar to Maligaon. He argued that as 

officer 
per transfer guidelines the junior mostLis required to 

be transferred. 	specific reference is made to Para 

4.2 of the transfer guidelines :óf: Group "C" and Group 

"D" Officer dated 15.2.199. 

4. 	The respondents have filed written statement 

and Mr.S.Sengupta appeared on behalf of the respondents. 

Mr.Sengupta argued by referring to the transfer order 

that the applicant was the first person to he promoted 

by the transfer order. He suhmitted that at Maligaon, 

there are six sanctioned postçof T.T.s in the scale of 

Rs.7450-11500/-. The actual strength is eight while at 

Lumding against five posts of T.T.s there was ;oniy. 

one •  T..IT1. working, hence there was requirement of 

T.I. at Lumding. Mr.Sengupta referring to the written 

statement, stated that the transfer is an incident of 

service. The applicant had been transferred on 

promotion. It is a normal practice of transferring 

officers on promotion. It is stated that there are good 

medical facilities with full fledged hospital at Lumding 

and arrangement of treatment for Railway staff are 

available there. Lumding Division also covers Guwahati 

area and Central Hospital, Maligaon is within four hours 

reach from LuPtding'. The a pplicant has already completed 

more than twelve years at Maligaon and no post existed 

at Maligaon to accommodate him. It was stated that being 

L 	 a senior experienced hand the applicant's services was 

e 
Contd./4 
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required at Lumding. On the other hand, the respondent 

No.5 joined as T.I. in C.O.M. Office, at Maligaon in the 

year 1990. He is 	incharge of movement of all 

Military and Para-Military forces from North East and 

he is the only capable inspector presently available in 

Head Quarter office at Maligaon to handle effectively 

such movements etc. Considering all these aspects the 

respondent No.5 has been promoted with posting at 

Maligaon by transferring the post temporarily from 

Uipurduar Junction Division for one year. There is no 

discrimination against the applicant. 

5. I have carefully 	considered the 	submissions 

made on 	behalf of 	the 	applicant 	as well 	as 	the 

respondents and have gone through the documents filed 

with the application. The learned counsel for the 

applicant Mr.P.Bhowmik has referred to Para 4.2 of the 

Transfer Guidelines dated 15.2.1995 to argue that junior 

officer should be transferred first. I have gone through 

the relevant Para and find that Para 4.2- refers to a 

situation where there is curtailment of Cadre . The 

transfer of the applicant is not on account of 

curtailment of any Cadre. The applicant has been 

transferred on promotion. As such Para 4.2 of the 

Transfer Guidelines of Group "C" and "D" employees dated 

15.2.1995 is not applicable in the case of the 

applicant. The applicant had been at Maligaon for the 

last 13 years and the respondent No.5 had stayed at 

Maligaon for ten years. Though respondent No.5 has been 

Contd./5 
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made a party to the application, he has not filed any 

reply. However, the respondents have stated that the 

respondent No.5 is looking after the movement of 

Military and Para-Military forces and as such there was 

requirement of his being kept at Maligaon. Transfer is 

an incident of employment. The employer is the best Judge 

to know where to place the'. officers. The action of the 

employer cannot be challenged, if it is done honestly 

and in good faith. The transfer made for malafide 

reasons can be challenged and.the Tribunal interfere in 

such transfers. The transfer made in the normalcourse are 

not interfered with. 

6. 	From the materials placed before me, I am not 

in a position to accept that the applicant's:traiisf.er 

is made for malafide reasons. The applicant has been 

transferred on promotion. There was vacancy at Lumding. 

The applicant is unwilling to join at Màiigaon. on 

account of his personal reasons. He has r'de a 

representation dated 6.2.2002 for surrendering the 

of 
promotion. Mr.Sengupta referred to Rule 224(1)(i)/Indian 

Railway Establishment Manual, 1989 which is reproduced 

below 

Refusal of Promotion 

1. Selection Posts 

	

(i) 	The 	employee 	refusing 
promotion expressly or otherwise 
(i.e. that he does not give in 
writing his refusal but also does not 
join the post for which he has been 
selected,) is debarred for future 
promotion for one year but he is 
allowed to be retained at the same 
station in the same post. promotion 

Contd./c 
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after one year will be subject to 
continued validity of the panel in 
which he is, borne otherwise he will 
have to appear again in the 
selection." 

It is submitted that the applicant's case can be 

considered on account of surrendering the promotion. 

Having considered all the facts and circumstances of the 

case, I do not find any malafide in the transfer order 

dated 28.1.2002. The same is not interfered with. 

However, as the applicant has made a representation for 

surrendering his promotion dated 6.2.2002, which is 

pending before the respondents a direction is given to 

the respondents to take a decision on the representation 

and communicate the same to the applicant copy of the 

representation is annexed with this order, so that the 

respondents can consider the case of the applicant. It 

will also be open to the applicant to file a fresh 

representation within two weeks from the date of the 

receipt of the order. The respondents are directed to 

take a decision on.the applicant's representation within 

a period of three months from the date of the receipt of 

the order. 

The application is disposed of as indicated 

above. 

There shall, however, he no. order as to 

costs. 

c u~L 
K. K. S6 

DMINISTRTIVE MEMBER 

0 
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THE CENTRAL ADMIN1STRATVE TRIBUNAL GUWAHATI BENCH 

AT GUWAHAT I 	 I 
0. A NO 	 /2002 

• BETWEE 

Shri Surndr.3 N.th Naq, 

)uu Rai N€cg , 

Rdeflt of Centr..i Goanagar, 

Mal igaon Gu.ahat . -ii ,A.airt 

-APPLICANTS  

-- VERSUS -- 

I The Un ion of 	India, 

pTeflt)d by the General 	Man. 	er 

Rai :Lway, 	Mal igaon , 	Gu..ahati1 1 

2. The General Manager 	( Persofln* I 

F. 	Rai. :Lway, 	Maiigaon j 	3wahat i 	—11 

3 The Chjf Pai5eflQer TranaPOrtti0n Mana'r, 

NF Rai lwayE, 	Mal ic.aon, 	Gwaahat i—il 

a. 

4. The Deputy Chief C)eratifl 	Manaçer/C' 

N.F. Rai :Lway, 	maligaan g 	{3w.sahat i—li 

/ 

Cntd .P/-- 
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5, Sri Arnab Chakrahorty 

Traffic inspectr, in the Office of 

the Chief Operating Manatr, Mal. io,aon, 

uwahati-'li 

R. E S, P 0 N i D E N T DS_ 

nETc:cLS OF APFtJCATION 

I 	PRT1CtJLARB OF THE ORDER f3AINST WHICH THE 

Order issued by the Assistant 	persnne1 

Officer '9) for General Manag.er(Ph P1aiigaon vide order 

N.o E/254/76/Pt- Vii (T) dated 28 1,2002 whereby the 

applicant has been transferred onApromot ion in the pay 

scale of Rs 740-1 1500/- to Ludinç Division in the 

Off ice ofIen ior Divisional Operating Manager, Lunding 

1 	L JURISDICTION OF THE TR3UNA 

The appi icant; dcc: 1 ares that the 	sub jec t 

matter of the app 1 icat ion is within the jur id ictiori of 

this Hon ble Tribunal 

3, 	LIMITATION 

The applicant; further declares that 	the 

application is filed within the :t ii tation period pre- 

/ 

scr ibed i.nder Sect ion 21 of the AdinistratiVC Tribunal 

Act 1  1985 

-. 

L.k4fltd ..r- 

1 



4 	 3J1 T* 	 '-4 

4.1 	That the applicants 	 of T.ndi a and 

permanent residentj in the State of Assam and as such 

they are entitled to all' the riqhts, protections and 

pri vi le,s çuaranteed under the Const;itutiori Of India. 

The appi i.;antQj belong to the Other E.ac.kward Community 

and as such in, ent itld to the Special 	privi :t 

guaranteed under the Contitut idn of 'India & the, laws 

framed thereunder. 

4.2 	That the applicantj was appointed as Trains 

Clerk in the Office of the Div isiOnal Manager, Tinsukia, 

N.E. Railway on :1. Since then the applicant per-

forming his service to the utmost satisfaction of his 

higher authority and got several promot ions 

4.3 	 That on 29. 1 .90 the applicant has been tracis - 

ferred from Tinsukia Division N.E. Rai. Iway on promotion 

as Traffic inspector in the Off iceth if Operat iog 

Manager, N.E. Railway Mal igaon, in the stand ing pay 

-scale of Rs 4500/- and the -app i icant has been working 

in the capacity of traffic Inspector ti :1 :i. date and now 

Rs. JY / - 

4.4 	That your appi icant begs SCdtC that v.tnie 

off ice order No. E/254/76/PtVI I (T) dated 28. 1 .2002 

issued by the Asitant Personnel Officer () for Sener -

al Manager (P).N.E. Railway Mal igaon your applicant ha-s.. 

been transferred and post;ed in the off ice of tSenior .  

Con td P 1--. 
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Divisional Operating Manacer, Lwad inc Div.s ion, 	on 

officiatincj promotion in the caacitv of Traffic lnso 

tor in the !: ay sca Ic of Re 7450--1 1500/- per month 

Copy of the office order cfated 280/2002 is 

annexed hereto as \nnexure -- 1. 

4.5 	That your applicant is 61  very unfortunate in 

the sance that on 13 122000 he suddenly became uncon-

ec icius and fal :t down Thereafter he wa-s immediately 

admitted at the Central Hasp ital N.F.Rai iw.ay, Mal igaan 

As the conditions of the appi ic-ant was ser iou-s in nature 

GOV he was shifted to Guwah-at j tcleurolop ical Re-search 

Centre and the ap i I cant under went;-  a major brain opera-

tion vi . Left Pan ct-al Burr-hole evacuations due to 

left frorito-pariet:ai chronic: Subdural HaematoEna 	Since 

then the applicant has been under treatment of 	con--- 

cerned physic ian till today althouch he resumed his 

duty.  

Copies 	of the Medical documents and 

Report -s are annexed hereto as Annexure - 

2,.series.  

4.6 	That your applicant beQs to state that being 

a Ncurolocical oatient hcnot in a position to carryout 

the transfer order to Lumding Division on promotion vide 

letter No E/254/76/Pt-Vl 1(1) dated 28.1.2002 issued by 

the 	Assistant Personnel ot - icer ( 	) N.F. Rai :tW4y 

Contd ,P/•- 
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LHI 

Maligaon,as no iuch medical facilitiesare v i 1 b J at  

L.u.maling in cae of app 1 ican t a urent need Hence your 

appi icant t;.thmitted a representation before the Chief 

Paenqer Transportation Maraer . N F. Railway, Mali-

naon for retent:ion of your app 1 icant at Head quarter , 

• 

	

	Mal iQaon on promotion v ide h ia representation dated 

WA002  

coj of the representation 	'iad 

1 2 2002 i a anne <ed here to as Anne xure-- 

4,7 	That your app ic:ant becs to state that he 

come to know that h is representation dated I 2,2002 has 

not been considered by the Respondent No 4, i - e 	the 

Chief 	P.as' Transportation 	Man acer 	Mal iQaon 

the app :L icant come to know from the office that 

the respondent No 4 endorsed an off ice note stating 

nec4at ive consideration over the represen tat; ion of your 

app licant 

4,8 	That your applicant begs to state that find- 

ing no other alternative your applicant cdmpel led to 

file an appi icat idh to surrender his officiating promo-- 

t ion as Traffic Inspector at pay scai e of Ra 	7450- 

:1 	1 1500/-- as h is health condition does not permit him to 

stay at Lumdinq where the medical fac ji tics for trat-

ment of a patient like the applicant is not avai.lahle 

cntd P/-- 
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copy of the apo :tcat ion cated 6.2.2002 is 

/ 	 ame:ed here to as Ann<re-4 

49 	That 	now 	the 	•.appL1ant 	is 	on leaVe 	on 

cdicai 	ground 	from 2 	I _2002, 	vide 	sick Certificate 

No 	S 43/5 .O2 dated 2WA.2002 I e 	before :issuance 	of 

the 	impt.gnd order. Now by the 	issuanc:e of the impugned 

order 	his mental agony has accelerated his blood 	pres 

' 
- 	 ' . t 	'f  

jT:T' 	4± '  
4 to 	That the respondent No5 Sri Arnah Chakrahor- 

ty Traffic lnpector and who is a junior to your 	app Ii- 

( 

cant andin the same office has been promoted alongwith 

your 	applicant and post:ed him in the same office 

COM/MLG by van ating a post from Al ipurduar Div is ion 	to 

COM/ 	1al igaon 	vide 	GM 	(P ) 	 M.al igaon'S memo 	No 

E:/24 ,'/Pt- vii (1) 	CJtd26.1.2002.  

4.11 	That your app]. icant begs to state that 	as 

the representation and repeated request of the applicant 

has not been considered and apathetic .att: itude of the 

respondents compel led the applicant to file this app I I--

cat ion before the Honb Ic Tnibmal Mence the inte rfer-

ence of the Tribunal is inevitable for appropriate 

relief and for ends of justice 

{• 	1% That your appi icants state that there 	is 	no 

earning member in his family and he has two daughters 

Con td P /-• 
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and two tons aiongwi th h is household wife and the 	r'e-- 

sent serv ice is the only source of live I ihood with the lb  

member of his tamily.  

5. 	GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

5 i For that in any view of the matter the im-

puned action on the oartof the authorities in denyinq 

to the applicant co retaining him at Head qu.arter. 

Mal icjaon is ii leQal one sided bias and not according to 

1 aw.  

5.2 	 For that the respndents har commi. tted error 

both in law and facts 

5 	 For that the order passed by the Respondents 

is unreasonable 	malaf ide ,misconce ived , çerverse 

arb it rary 	whimsical and high handed and the same is 

influenceA by some interested aersons 

54 	For. that the applicant; is entitled to promo- 

tion without transfer cons,idering his ill health 

5 5 	 For that your app I icant has working cant mu- 

ous ly for more than 38 years to the utmost sat isf act ion 

to the higher authori t;ies without any blemish and only 

threeare ahead w. th him for retirement and the date or 

his superannuat ion is 31.1.2005. So considering his old 

•aoepi I I health the respondents ought to have cons iderd 

the rest period of his service, at his home town where he 

has be en working now.  

Contd P/••- 
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56 For 	that the applicant is sanguine with 	the 

consider his will grivaes hope 	that the respondents 

mainly h is Ut 	- a1 th . 	 Non consideration of the 	pet; i-- 

t loner representation 	and fcrch im 	to join 	at 

Lumding Div is ion 	is unjust; , 	 improper, 	unfair , 	 illegal 

and viol at ion of Princ ip ls of Natural 	Just ice 

57 	For that the transfer is 	a c- ndition of 

sArvice but the tranfer should not be arbitrary 

mal af ide and by way of punishment The app.]. icant is now 

in the verge of ret i rement Since he has been . suffering 

from sudden severe headache and corst;ant . high b :lood 

pressure he should he considered and allow him to con-

tinue his sercn.c:e at p-lean wuarter N.F'.Rai Iway Mal :toaon 

Gwahat i for ends of just ice 

'5 p 	For that the respondent No. 5 is a junior to 

your  applicant 1- ing •sncj health and the respondent 

au thority ought to have t ransferrect and posted him at 

Lumdincj Div is ion in I ieu. of the app I ic:ant 	t the it 
end of retirement if the app :t icant 's case is not consid- -

ered he will suffer irheparable loss and tremendous 

hardships and he may die at any moment for want of 

proper treatment at Lumd ing for which the app I ic.ant may 

kIndly he al lowed to funct ion wi. th  p romot ion at Head 

Quarter, N F. FLai Iway, Mal iqaon 	
Guwahati for ends of 

justice. 

'4- 

Contd 
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6. 	DETAILS OF' REMEDIES EXHAUSTED 

The applicant dec :tar5 that he has ehauted 

:t I the avenuec and he has no other alternative and 

ff icac: iou's remedy except by way of f ii ing th is app I ica- 

tion for re:i if and the rd jet sought; for wau3.d be just: 

and proper if the same is granted to your app I icant 

7,.. 	MATTERS NO'T' PREVIOUSLY FILED DR pE:NriNG BEFORE 

ANY OTHER COURT 

The applicant further dcc]. ares that no other 

app 1 icat ion, writ act i tion or suit in respect of the 

subject matter of the instant application is  

before any other Court, Authority or' any other Bench of 

the Han h Ic Tribunal nor iny such appl. icat ion, writ: 

petit ion or suit is pending befr'e any of them 

B 	REL. lEE SOUBHT F'OR 

Under the facts and ci r'cwnstances stated 

above, the app I icant prays that this app 1 icat ion be 

admitted, records be cal :1cc! for and not ice be issued to 

the Respondents to show cause as to why the reliefs 

ought for in this application should not be Qr'anted and 

upon t aring the part ics and on perusal of the pecans 

be pleased to grant the following r'el iefs 

8.1 	 The 	impuaned order passed by the, Asistaflt 

Percsornei Off ic:er 	for Benerai Manager (Personfl*i. 

Cantd .P/'- 



(7 

C 10 

N F 	Ra i iway 	Mal igacin v ide order No 	E/245/76 

Vii (1) dated 2E 1 .2002 transferring your .pplicant to 

the Off ice of the Sr Divisional Operating Manager, 

Lumd trig Division on off ic tat inp prcunot ion may kindly he 

set as ide and quashed and allow the app I ic:ant to fu.nc-

t ion as Traff iz: inspector with orcmot ion at pay scale 

of R.s. 7450 i isoo'-- in the of ic:e of the Chief Dperat- 

trio Manager, Head Quarter, N.F.Rai Iway, Mal igaon 	i e 

his current oost trig p :Le ti i :t his superannuation 

6.2 	 if your applicant# officiating promotion in 

the Head Quarter , N,FR.ai :tw' Mal igaon is not absorha- 

b le 	your app I icant may be al lawed to retain in his 

ear:t icr 	post of Traffic :tnsçe:t;or in the pay scale of 

R, 6500 	10500/- 	the Office of Ch if Operating 

Manager M.aligaon 	 - 

Any other rd iefs the Hon 'hie Tribunal may be 

p leased to rant 

B 4 
	

cost of the app:t icat ion 

C) 
	

iflTPi 4  ORDER pF:YFfl FOR 

During pendency of this app 1 ic&; ion 	the 

app].ic:ant prays for the following re i if 

9.1 The operation of the impugned 	order 	d td 

28.1.2002 vide No. 	E/245/76/Pt--ViI (T) 	may 	kindly 	he 

staycd/su.s:ended for the ends of. just ice 

L. 

Contd 
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The 	 is 	Jc1 fnrn Adjfi 

It 	PARTICULARS OF THE I 

i) 	 No. 

Date 	 9 

Payab1e at 	Buwahat.i 

i2. 	LIST OF ENCLOSURES: 

As tat)d in the :nti< 
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/ 

VERIF ICAT ION 

I, Shri Surendra Nath Nwq, aged about 57 

years 	Son of Late Eudu Ram Neog resident of Central 

eu.tan.agar 	Mal iaan in the district of Kamrup, Aam, 

do hereby solemnly affirm and verify that the staeents 

made 	 - 	 in 

are 

true- to the best of my knOwledgeq those made in para--

gphs : 
r are true to my information 

derived from records and the rests are my humble submis 

sions before this Hon 'bie Tribunal 

4nd I siqn this yen ficat .on on this 

JI'day of February2002 at Suwahat i 

&L)C( tNai, 
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N.FRLY 

OFFICE ORDER 

The fo]. lowing T I in scale of Rs6500 

10500 who have been empane3. led for p rornot ion to the post 

of Ti in scale W. 7450 	11500 vide GM I P 	memorandum 

No E/254/7/Pt-VI 1(1") dated 9.10002 are hereby tepo--

ran iy appointed to off ici ate as I I in scale Rs 7450 

-. 11500 and post as under shown aqa inst each wi th imme--

diate effect subject to the conditions that they are 

free from R/SPE/VIG..Cases 

SI.Now Narne 	Work jni.4  under 	Posted under 	Remarks 

I Sri S N Neon COti/ML&3 	Sr DOM/LMG 

Sri A.R. ri.i ± DOM/TSK 

3..Sri Arnab 

hakrahorty COM/MLG 	 COMINLG 	 A 	venia 

- 	 ted past from 

APDJ--DIVN to 

CGM/MLCi vide GM 

(P) MLEYs memo 

NO,E26476/Pt 

vii ( ..) . dt;2G.. I 02 

4, H.Prasad 	SRI)OM/(TR 	Sr..DOM,'APLJ 

The above named staff are entiled to opt. for 

fj:<ation of pay within one month from the date of isud 

of this promotIon order ,apt ion rece ived a.1:ter the 

target date wi I :t not be entertained.. 
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This iue with the.apprcval of 
	

competent 

authority 

.wcr;254i7/PtV I 

LT 

c.d/- i1Ieib. 

Ai'tan PronI QffidcrR) 

or 3entraI Manaçr (P) ML3 

2€. I .2oO2 

Coty to 



LGUMIAHATI NEUROLOGICALL RESEARCH CE NTRE LTD 
• 	 (ASSAM GOVT. ASSiSTED SECTOR PROJEC1) 

N iSO 9002 ORGANISA TIOi 
IMSPUR, GtJWAHATI 781 006, ASSAM UNDL4) 

r'tr 
• 	 CASE SUMMARY & sctmr irrrrOL  

1) AflMF:NF OF NEIJROSURCFRY) 

PATIENTSNAME 	4URENURANA1'11NFOI 	 SEX 4 flt'11',r't.r 	 - - 
JJJJ1i DISPUR. GUWAIrATL ASSAM. AGE % YRS. CONSULTANT 

DATE OF ADMISSION: 
DR AMJ1> Cl L&RAJ3ARTY,MS. M.Ch, M&RITALSTATUS MAJRR!ED 

DATE OF SURGERY 
13/12/2K 
20hi2r2K 

iEL) NU'MBER 
HOSPITAL NO. 

: 	I32 
1115536 DATE OFI)JSCJL4RGF: 29/12/2k MRDNO, : 1-1022051 

1.1  

FINAL DIAGNOSIS :- LEFT FRONTOPARIETAL CIL SDIL 	 :1 

QSE HISTORY 	M. Sureudra Natli Neog. from Guwahati, p.eited to INS with history of 
sudden onset of severe bursting type of headache for the last 3 days mainly over the left side. 

No history of head injury or loss Oiconsctousss. 	 : 
No history of vomiting, fits or ENT bleed. 
No history of diabetes or hypertension. 

Pulse 80 mill  
- 200/100 mm Hg 

Chest, CVS& P/A NAT). 
GCS-15/I5. 	

) Punik 	+ Rh 
MId slurr-in8 oF speech present. 
No sensory motor deficit. 
DTR - H/I, diminished aH over 
Hanlar Down going 

Please send self addressed envelope foiiepiy 	,e Sm1uy& 
Dich2rgeRece 
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- 3 2 n'.nl.!, 

J INTO 	

sndv 

A cu : subdura I 1 ma wuho t ignj cant 	eflèt. 1r SCAN OF BI;LNIv 
	Dccrcsc in  narotns No 	 of the kfl lonto-part cntonaIa 	 i;icrc,c in fl,s effect noV:xi. 

lrontnpa?•icI.1 chronic tibdtirn I iun 	vifh mild 
iss e1ct, 	 - 

DISCUSS1N & M.-\N ('1I\i 
- Mr.S ndri Nali Neo from Guvahatj presented t s with histo O1'Nuddç1i 	.sc: rc 	rstj;g tvpc ol 	1r the 1at 3 days mainly ove 

the left si. 
CT scan of L.raiji le\ eaiej acute subd1 haeniatojiia withutit sifa 

	imss cflct. 
He 	s rnenagc conse 	

civ as the SDI I was no crv signitica to be cvacua;ed thirncdjoty, 
 

ut then rents BP 	
rcmaj,cd hIji nd his hcadl1 increased On other CT Scan of' br i i a I i' 	hich oI1iparcd 	

thc previou. oie rcveak'd decreased in lteum nd lie nw coin plaiti 	i' 	crc hed3 	ith ccca;joj cpiods ot 	0 
9/ 12/2k io1Iier CT 

	:.ejj Jeff t 	i-tein-R1 ietal Ch, SDH. 
On 20/12/2k lefi parielal hui i - h k 	at)i \va,c dune wider L.A. Post OPeiati -ei l)i \pten dthinjshed nd he ecanie caoji. N turhcr un1o\vJ ineidc 

	was noticJ during his fiffit - hospital stay. 

— MNIDMONI 
- 11 eada he di win ished Aiet:'ui le, n nn mal 	Wt wid !tedjh 

qui 	th 	
it'i .H flU:r 

I 

. .... 
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U)V!CF ON DSCHM;J 

Eptoin 100 ni L, th thrice daily to c:tinue. 
) 1 b Ccpu 2u iii dth \ 7 d 3. ab Ketanov it: 	I 	ab lirkc daily X 7 days. 

Tb Arnlodac I t i 	tc dais to ctjnue 
5 Cap Cavine 5 cap iwk 	daiy to cime. 

Thb t 	!!1or 	50 w S 	I ub te 	ai 	X 5 days, thou d-pil- 
Tab Rome 75 mt si: 	I tab t vicc daily X 15 das. 

Rest X6 wecks. 
ReMseW at N/S OPD atIer 6 	ccks on aity Mo)dav 	Wcded, or 

F 	 DR. BR. 	t}I 	M . J[.N1OP RFS1DF 
(NLIJO 	rjEIy) 

: 

/ 	 . 	. I2iS 	 LUt A, M. rtc. 
UNI it;ur. 
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To, 
The Chief Pas:ct ¶.'r I r ii5)Oi 	tiracier1 N.F.Railway, 
Ma hg a on. 

Sir, 

Sub: ::f 	 ni wHQr'- 011 Fv:7_rEptIoflatNai:Ja()n. 

With d 	. 	'. 
foIcTh 	 •, 

wìd I iu 	bfe suhmjsof t beg to Iy 	f ore you the i 
action pke. 

\'Ou kird 	cor1;jtJeratri arid 	' 	cesary Syrnpttjc 

That sir, I dnl 	king as liEn NR Cell under your kind control ne last 
wo years. Now I have been ordered to carry out transfer order to Lumthnq 
Division on promotion vide 'GM/pls letter No. E/254/76 Pt.VJi(P) dated 281.2002. 

ilat sir, I have rIIde:e(j about 38 years of service tD this hlaiIway in various categocjeL; dnJ in varioir 1acës of afl the four divisions with best 
sasfaction to tireadi nhi;traton ow I arn in verge of tetrrernent. 

Ihat •r, I iii.) v:_.ry Sorry o inform you that due to my U fate I have 
undergone a majcr brut oprat'oi on 20.!2.20(ja in GNRC, Guwahatras ! am 
a patient of hWTh bk:'ocl re,i;e and Suhduri Hrmaturna. As per doctor's aiice 
I have to stay neir hy thi' ht& wiere this tyje of Ire nert cun be (lone. 

Urulr t i u .i in ''nnc'; n ntionecj above ! "ouki like W l'euuet your 
honour to kirdy Is'4 1 0 esary order to r€1u me en pm mot:or) at iQrs considering t1i (i hrt 1 CIRn in the vc.re 01 u .irimnt ind the Ciir mo - 1 TJ in the panel for t' 	 t of ku 1ri; I 	be e'er qi atifu to you. 

llianking you, Si:, 

Yours fr3jhfffly 

(S.N.NOj) 
1 .i/tIR (011C(r1's if lice, 

Ll 

_____ 
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To, 
The Chief Operitions Manaqcr (P) 
N. F. RaiJviy, 
Guwahati- 78 1011 

Sub: Surrendering of promotion 

due tespect I like to lay before you the f _)1lowillo few 
lines for your k!nd consideration and necsary action please. 

That sir, I have been ordered to carry out transfer order to 
Lumding Division on promotion vide GM/P's letter No, E/25176/ Pt. 
V1J(P) dated 28.012002. But, now I am not in a position tc' Carry out 
my promotion order due to mylness, Moreover, as I am a 

I neurologicai patient I am unable to leave a place like Guwah'i where 
the treatnici i t of pattent like me is available. 

For the above reason I am very sorry to in1om you that I am Surrender;nçi tim promotion ordet cin by your jiL)jjrjtjr thcujM 
this may be a great loss to my srervice we 

i. r . t ,,,  your kind nforn1ati)li;e, 

I 
	 Your, tait i itUy, 

"\ 
	

Ic- 

(Surendra Nath Neog) r 
(4 

- 	• 
: 

.• 
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BH'0IU TH CEItTML A'EENISTRAIVE TRI:r3tThIAL, GUWAHATI BEITCH, 

GUWAHATI. 

IN THE *TrER O: 

Sli  
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O.A. No 0 of 2002 	 cJd 

of 

Srrc1rC)th ITog 	... Ap1)licit. 

Ini- 	0r. 	... Rpon1ont. 
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\? )I TIIEMATTERO : 

LA 
fl 	/ 

I' 	' 	
Written Sthtemont for mar.1 on b1a1f of 

ry 	
rcpondent. 

Tlac rospondents uit rcspoctlully bog to ubit 

under :- 

That the rezpondcnt have gone throug1 the C0p7 f 

the tpp1ication ubi1ttod by the z.pp1ient nd have understood 

the eontent of the sane. 

That the app1icnt ii got no vali1 cauo of action 

for filing the present application. 

That, the pp1ient h gt no right for filing the 

prOS ent applicti°fl. 

Qontcl. . . 0 as 02 
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I-. 

That, the present aaire ir,  a ease or trtnfor of ft 

ppiicant fr Nali;aoz, to Lu1ing on pr iotion in higher 

gra:lo n1 poet in pa y  ecale rt.7450 - ii, OO/- after he ha 

bcn orpnolld for the post MvId no eerviec conditione ant 

prspecte or hie py  hcefit etc. bave bea affectel, The 
I; pre3ont ppl1cation is net naiitainabio in its, present fora. 

2. 	Tbat, the precent appication i.e voxatiene one and 

.Q SUCh not entertai.iable. 

That, the present trncfor hai been ordered on 

II  a1ieti'11 fltXOt an hiCi cti m in iiot carryaii ut 

ainietrative order is net only in the nature of flouting 

the valid transfer order but also is in the nature of crea 

tion of hurdle in the fizjctionkigandsmooth running 

of the Government establishment. 

7, 	That, except those averiuente of the appLtcant which 

tro borne on records or are eiDecificailv aimitteci ho-under, 

all other c nte/alltofl5 of the a1Dp]±C'1t ro denied 

icreiiths 

That, the a woriiu r ponderits ha bcn aieed to 

COnhi!IO their replies only on tnose pint or allegatiOns/ 

which have got direct bearing for a proper decie iOfl in the 

crsc. The ether allegations are also denied herewith. 

That, tinsfer is one of the incidence of ervice. 

As a G ernront empl?YOC the applicant shoulid have neved and 

C? rr ed ut the office or 1er an . he ha a'plO C cope to 
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(Jo  

\ 
I 

g 

veiiti,b.t hii griev -e-lices for proper considc'rr.tton aarl.d 

rdres so. of same if his cs e is found genuine and such 

retention ir,  p 1DJ-C md Ol WOIk interest rtud c.dre posi- 

tion, But ho h,s not carried out the cffice order vand insthd 

fiie:i tile presrit 0A.. 

The present apiiication (0 .A . ) is thus pre-wturo 

nd liable ISE to be iisse.:l. 

10. Tlit, with rord to vorrients PA,  para;rphe 4.1 to 

). 3 of the application it is subritted that the respondents 

adnit all those sttoents which are only borne on records 

and also those which are specifically aitted heroin bolowi 

and for the rest the applicant iS pUt to trictt proof 

thereof. It is also stated ft by the present transfer to 

on pr3etion none of' the Constitutional provisionS 

have been violated not to speak of the rules friod by the 

G overn lt/flaJMay Board a i.uiding is within the state of 

and all facilities like nedicaJ and educstional etc. 

v.rc  mljtoadlj available there in the Iundi-n{; Division of the 

N .F Railway and there haS not been nalafide or any other 

intention behind the transfer, whicil bs boon aT.dc on his 

ue e.ipan Uent nd on his turn. Hence, there is 	e irrcuia- 

rity/iileg1itY inissuing the transfer order to fill UD 

the vacant pøst there at Lunthlgl. 

That, the avcrcntS riado at paragrtph )+. of the 

aplication is a1nittec1. It is u1.ittd that tile transfer 

of the appliCant on pro tion to Lunding was ordered by the 

Conpetnt Authority arid the order WaS issued from enerztl 

Niager(PWN 	Iilway, Ma:Ligaon s Office tMder Office 

Contd... a 



: 

IP 

Offc Or:ir io.W25l+/76/Pt*VII(T d'.td 28.1,200 2 	WjU 

rcval froa the Orer itclf and quctin of signing such 

ordir for General 	ger(P by iy of the uthE riGea afficitl 

is jtietcrii and has Lttic to do iith the validity etc • of 

the erder which har, bcn ii zued on the Authority of the 

Conpetcnt Auti -jo.-rity's approval. 

12, 	That, with roard to averments at par rapil!3 	.6 

I 	of the pplic1On it i tated,thcse arc his perronal 

riatters 	. have got no relation with the iripuricd Off icc 

Order in question. Hwevor, it is subnittod that there is  

ne.:Ueal facility and a full pledged Railway Hopitai also at 

Luadin( which covers the entire field of nedical care to 

Railway rwn itationcd at Lu:ingjLunding Divition and all 

necessary arrano nts for treati:icnt of the Rajiway staff and 

their faily tietiboro cm,ro nado by the Hospital Authority and 

Railway A:kdnistration a are c1one with other flajiway 0fficils 

D 05  ted there whenever need arises. MOreer, the Central 

Hospital, Wligaon is located within 	f h'urs reach 2 

Luiding in case af ctergcncy. 

It is also to mention here-in that the service of the 

applicant is needed at Lwrtding for perations/s-fetY reason 

etc. aci vice vacancy Of the post. The Lun-cUng Diviin covcs 

the Guwahti area aiso. 

In view of above, the picas advencod by the applicant 

were found to be not tenable anci acceptable and hiS plea fwr 

Ls ptiii/rCtentiOfl t Ma1i not be acceded to. The 

aDpllcant has already azscd iiore thzt;i 12 yetr5 at this parti- 

cular station at Maligaon (i.e. more than a decade) and rio 

Contd.. . . 
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Oit jt tø aceoic4ttc hij. ci10, W3rk t Li 

i0 0 ufferiflC ror want of T.i. in caie n c. 	ii3OO/-' 

J rg1; the 	poal 

 

of bi 	ppci/ rep r03 t.tiGri 

dated 1 .2.2002 it i StC.tCd that frorn the OJn 

rnent of tile app1iCt tjaregraph 14 .7 of the applic'.ti-n it 

i well ovidflt that tho appl:Lcaflt  is well aware about the 

coicrationtade by the c.petoit tuthCritiE) j sO by the 

Chief Pa enCer Traiwpertatiofl 	aor, Ma1iaOn., 

rcprtati0fl dated 1 .2.20 02 ai that the :Ieparthental Cbj°f 

I .c Chief Paonger Tranpertati Manager could no t a€ree 

to i lis request/PlOMFJ Xorzardod by bii and 	paed orders 

to that effect rj ceting itL cotntj/requezt. 

13. 	That, with regard to averent at parX'tpb 1 ~ .8 and 

)+ 9 of tho apiliCatiOn, it is to ubrd-t that nothing are 

aittod except those whih are 1)orrLQ o rocer.l$ or arc 

acinitted specifically here _under. It isitathat the letter 

of the ftppliC1lt ab0ut refuSal of prOnOtil_as subnitted by 

the applicant 15 uldeT considerat1 	iinCe after ISSUC of his 

promotion orr conscquet adjuCtiCat of staff In different 

cat 	ie had to be raado and for reteitiOfl of the ap1t 

at Ma1iLOn or in s other 1Lace3 in his for!ier post. and scale, 

fresh OVjOW of staff arrangeraeflt :Ls to be rade and 
staff/ 

vacancy position is to bc analys ed &id finalis ed. The appii 

	

cant' s statcent that there is 	
dical facilities avaiible 

at Lundin is ot correct. AP 8 u,.)T!jittO-j in fregOig par raphs 

of the Written Stateeflt there is full fledged Hospital facili 

tics ave.i.lablc at Lu 3Ln, and, Ouwahati is within the reach ' 

i'4 hourS by train journey froa Lumlin. 1: othjng can lxi 

conmentd &out his personal riatters. 

...6 



1L II 	Th.t, O 	i' 	tht v 	nt/a1itin ia.1 at 

paragrph +,1 0 of  thi applic ioi it i t ubnit that th 

applicant Sri.. Høg i th 	i r 1G3t ttff in th pa)l )f 

Traffic I pctr in Gra 	s4,'+5O 11, 500/as 	1 his pting 

order t Luradi.ng 1]?A8 b1k c1L)T1 e a(ifl t p©i1Lflnt Vacancy 

uu2ter Luiidin; Divi2icin 	He IrMs also cQp1cte:1 about 13 yar 

orvie 	t ilio' 	at a ctitch. on.r orincd 

is 11ih1y ic3i1Cd at Lw&th 	Divi3in cni' 

zafty 	pct etc. attachccI t bii pt 	A regarc1 

t 1)i 	 thut Sri Amab Chakrabrty 

in C ]4aga iien ffic it IS stated that $zi 	Chakrabrty, 

TI joLned in Septe'ber, 1990 a Ti in C.0 M. Off"L ,1 0 Valigaei 

and Irts been 1k±1L v%z inciLre of Wwenent of all 111-ilitar3r 

and Pa4a1itax fercei fr 	it1i-eat and 1 i the cnly 

capable inspocter pre'tiy available in Head qwrter ef C ice 

at Maiiaen tc handle effectively such n€onents etc in thi 

itrtegic pertien of the N X. Paiiway and taking into cczido 

rr,.tioxi. all these aperts Sri Qhkra1rty had beei prete 

with pt1ng at Maliga and that t) by WT f tr?.iSier of a 

H tep'rary pt C r• Alipurduar_Junctiri Divisin for one y-ear 

mxd H a 1i3 well evident C ro e n 	xui 1 to the application alio 

a such o iiscririnatim etc ha been nado in regard to p-

ting etc • and all actic!ns have been taken i-la c nrjde ration cC 

work need and public intere3t 

1 	That, with r.rd to avcrnont nado at paragraph 

1F.l I of the plic:i, it i subnitted that the allegations 

to the effect that the reprt'ti/rcue5t of the aplias 

Cant Were nt comassidered and that there 11-4 been aothetiC 

attitucjo of the recpondentz otc., qre quite uncalled for a 

baolos and hence these are phet±C.iiy denied herewith in 

view of the subiissiOfl of detailed factual 	tien of the 

case in the C •r going paragrapi9 cC the Written tatenont 



4/ 

I 

1 
( 	 U  

It is also to Subn.it it rain that the post of Traffic Ipector 

is a Head quarter Controlled post flJ staff arc proElotod 

.ns t higher gra1e by taking up togather the vaeancie3 of 

ether :iiuis ions as well. There wa ao vacancy of T .1 • in 

scale R.7,+5O - 11 1  500/- available at Lundin ci.nst wbicii 

sri Neog was andarad to be pOtd on prtOtil. There was no 

apethetic attitude in iuin such transfer or:ler on prrotion, 

as the T .1. post is an iaprtant safety c.teory post and the 

vacancy f such poSt cannot be kept unfilled for long parti-

cularly, in the case of ft division, 

CLZ 01- 

' 

16. 	That, the avements !ade at pax-rph 1.12 of the 

application relates to personal riattors €f tl applicant end 

no cornent can be offered for want of 11w10dje. 

17-( 	That, with regard to grounds as stated in paragraph 5 

relief clained at paragraphs 8 and 9 of the application 

it is ubittd that in view of what heve been suliiitted in the 

foregoing par rapb2- of the written statenent, none of the 

grounds etc • as put forzard by the applicant are suctainaile 

and the relief as prayed for in paragraphs 8 and 9 of the 

applicatiOn are 	not acinissible in viw of the fact of the 

case. 

It is rcitorfttei that : 

() the order of transfer on prontiOfl wz done in 

pblC intel'est 	nd in Oxigmicy of service On. 

adeinistrativo ground. 

(b) The transfer order is quite legal, valid and 

proper and there has been no illelitY as it 

Contd. • . .. 08 
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doo3 rt contituto Ats penalty under any of tho 

ervico rule in Railways ind inv0lve3 no civil 

COIlS eqUenCCS. 

It is not a correct reprcs itation that the tra:fer 

order h5 been passod byan offcal i.e. by the 

Ascistt Persoinel(R) for General 1anager(P). 

flther, as su1itted ierain bf 0 re, the order of 

- trnsfr ws passd by tne cpetOnt official and 

not by AP3 i.e. Att. Per nnl Officer for 

Gon.eml'Mrn,,,%er(P)'.' as alleged. 

There is no quotion or cause for setting aside' 

or quashing the order io .W26/76/Pt .v:ii (T) dated 

.1 .2002 and 	iittin/allMing the applicant 

to function as Traffic Inspector with benefit of 

prcti.C)n at pay scale ,7,+50 - 11 ,5 001-  in ti-ic 

office f the CIliefortiOfl5 tiar, Head quarter, 

N .F. Hailiay, Maligaon (in brief C0/Maligaofl), 

till his super rinuation etc • as desire cVprayed by 

him since 

.U) there is no error in law and on facts in tb 

case. 

(ii) Railways are pubii..c utility service and in 

tile 'arger interest of sm 	 nin ooth functiog of 

this organisation th-C. autheTvties on whom the 

responsibility for running this oriicatiort 

smoothly has been entrusted, had to take Oxxt  

certain steps which are decided in work 

interest and 

Coratd.. 
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the -3--nders of trnfor on prorOtiO1i a3 

cinot be said to be aiafido, arbitrary etc. 

as 11ged by tbe applicant. Hie trn3fr wms  

bonafide. His po3ti.ng wae dcin* vice iting 

vacancy against which he was ep3nelied for 

prootiOn as there wz3 no vacanCy in the Head 

quarter office at 1aliiaon. 

he wao transferred or prorJ.tion after coiside-

Tin the ed.eflciO3 of seivice on anistrt-

tive ground aid 	panel position for which 

poet he appercd in the s&LectiOn. Divisional 

Safety 1)o3t cannot be kopt vacant for ing 

dur.ton * 

he has worked about 13 years 3 ervice at a 

stretch at this place :1. .e. Naiigaon an ci he is 

due for prontiOn consequent en biS enpane]. 

cnt for the higher scale post. 

since Lunt1ins post is a S!oty cateory pOSt 

it cannot be kept vacant for long period and 

hi poc ting at Luning has been ade Oil 

public interest, it would,again3t the public 

interest to keep the Luiding pat unfilled 

on the piet Of reprscntatin etc* of the 

staff. The order f tr sfcr should he carried 

out on publiC interestf 	it 15 n0t csir1b10 

to delay it on I) let, of further conS i ration 

of i- case for retention at Maiigfl or iy 

ther place/poSt in future. 

, 

*10 



: 	10 	:- 

mn said :Ua frgiag p"arta ggraph Sri Cbkrberty 

-.1rone iii public 	treSt cea3i1r- 

ij ti prtatc of the wørk id capability 

of tbe staff zurld tbat teo adnit a to9ry 

vriated ie t from kiipuriar Juet1 pes 'V 

pe5t/VaCtCy W.S available at Maiigacn 

to prviEWpest  1thi. 

the t 	fer/pstini has herl rad witithi 

5 and no viJtin etC. tO a-iy rule," 

Rai:Lway erPs crder has been a:1e in pstii 

ith;a at Luin,. 

(ix 

 

As sern C ri ti verificcii portii of the 

application, he is ely 51yoars en Feb' 2002 

and is still to serve for csiderab1i period. 

18 

lion' bie 

ient in 

the er 

That, the 	we 

Tr1bwiai, 1' pea 

future, in Ctse 

of Justice. 

t1i 

t1e 

resp 	crave leave of the 

to C ile MwIditional Written State-

s is I eund to be necessary for 

19. 	That, under the facts i1 circustanees of  the  c 

as stated above, the instant application is net iaintinable 

and se is alse liable to be 1i 	issed. 

Verification .4.... 



VERIFICAUV ION 

cul 

by occuptin, 4rvic, t prot wOrking 	 PVvoJ. 

off 	 of thd A ,  -F . lum- ill-imov 

horeby,  im1j iffim at stata tbat the vtcauamciritz 

at p a ra g raplis 	 are 

true to ur 	I 	flr tO5 	do t par rpis 	o, 

12, 	 are tiie to ny inforr!ation to athrect 

from rccordr, whi..ch I bi±i,vo to In truc wid the rit tre 

y huth1e zubrii ion bfor the Hlnt  blQ TribunaL 

H 
NOIIIEkST FHOIITIER RAILWAY ADMIN 1ST flATI ON 
FOR MD ON BIiAiL OF Ui ION OF DTDIA. 

1j4, 	
b4(f\) 
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GADWIZ MSMON OP T. I • AU WORKM 8 UNDIS 	\ 

• Scn3.e tJj SOS 	OnRoll 1 

TM 	7450-11500/.. HQ (J 	L 
R. 4 	. 	 5(,e1ogajck) 

APDJ 5 	3 
do- I 

TSK 
23 

3 	. 5 
20 

TI 	6500.40500/.. H Q 

. 

7 	8 (Twa 	OTi) 

• 	4 	1 (operated grxio IV) 
.LPDJ 4 	3 (operated at 
LT' 3 	' 	 '1 	(operated nt grndejJ2 
TSK ' I • 

TI 	55004000/. flQ 2 	2 
KIR 2 	2 
APDJ 2 	2 
LM 1• 	3 
TSK 

- 	
3 fill 

TI 	5090-8000/... . 

IR 2 	3 
• APDJ 1 	4(2 	gtnst higher 

•; 	gnI.nt post 	F 
- 	 . 	 . 

IZ1G 3 	2 .(one post taZ. to 

in grnd€ 	0-1300/- issued agniist 	. 

X1G but osndidates did not 	 Lpper grnde 
vaeanoise arisep duo to death of staff oi I$U I.vistn retirud 
voluntarily otc 

• 	 • 	 • . 	 • 	

• 
• 

. 

• . • 	 . 

1.1 

'I , 	 • 



In the Central himiniatrative Tribunal s$$*$ Guuthati. 

Sri Surendre Nath Neog ... Applicant 

—Vs 

Union of India & Ore. ..... Respondents. 

Inthematter.:Q $ 

A rejoinder filed on behalf of the  

application against the written 

statement filed by the respondents. 

The applicant thove named begs to 

states as follows $- 

0 

That, all the fcnts and submissions made in 

the written statement (herein after ref'ered as a counter) has 

denied by the applicent •ia what has been specifically admi. 

•tted herein and what eppeares in record of the casé 

2ji 	 That the applicant denies the correctness of the 

statements made in paragraphs 2 and 3 of the counter and 

reterates and reaffirms the facts that he has euery reasons 

to believe that he has put forward a V ailed cwee of action 

for adjudication before the Hon'ble Tribunal as bScause 

according to the provjj0 3  of olwsee 4.2 (i) of C. No. 

24 No. 105 G/2/24 (is) (C) 1 8' dtd. 15.2.95 issuad by the 

Chief Personnel Officer, N.J. Rly, Plaligeon, Guwhatj the 

3unior most employee hould be trens? erred first, thereas 

in the instant case even though the respondent No. 5 is 

oontd... .2.. 
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)unior to the petitionot i the c$&..of Traffic Inspector 

is appaant from Zona]. Seniority List of Traffic 

Inspector CirculdjA wide letter. No.E/255/119/Pt.V(T). 

td. 16.12.98 by the General Maiagar (p) N.F. IU.y, Maligaon 

the respondent No.5 has been retained at Naligaon whereas 

the applicant has been sought to be transferred to Lemding 

in contravention of the prof esanorrns governing transfer of 

y servants is violatl ion of the law governing tru,ef or of 

.Govt servent as laid down by the appexed Court. 

Copies of the aforesaid circular dtd. 15.2695 

and seniority list'dtd. 160209 is enclosed 

herewith as 0exere5end4respactjvexy. 

3. 	 That the applicant denies the correcth $88 of the 

'stat ements made in perrapha 4 0 59  6 and 7 of the counter 

and.reteratee the facts that though he has been sought to 

be transferred to Lumdig an promotion  which he has already 

Qivgn an undertaking to forgo, the respondent N0.5 even 

though is Junior to the applicant has also been promoted and 

has been retained in the same station in Violation 
of the 

law as well aa the Prof ess*)norms Qoverning transfer as has 

been atatadin the proceeding paragraphs. 

4. 	 That the 
eppWt denise the correctàese of the 

statements made in paragriiphs 8 9  99  10, 11 9  12 and 13 of the 

ounter and reiterate3 and reaffirms 
the facts that he has 

been sought to be trenf erred in a malafide manner as because 

/ 	

contd.,30 
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the relevant pro?eaanorme has been violated by the respondents 

No. 1 0,2,3 9  and 4 with all impunity in order to grant und(.L. 

privilcges to the respondent No.5 who eppesres to be 

their blue eyed boy. In this connection it would be perti-

nent to mentioned that the applicant has been suffered severe 

brain haemeze as iappearsnt from nexure - 2 of OA No 

5.0/2002 and had undergoqprolong treatmant at the Guwahatj 

Heb.rological Research Centre* cven though there is a my 

HOSpital of sorts at Luwding the etandered of treatment 

svatlle there lees a lots to be desired and' illequiptc1) 

to render the kjnd of Medical assistance required by the 

plicant. This isa relevant consideration which ought to 
have weighed in the mind of Respondent No.3 while issuing 

the impugned transfer order dtd. 28.1.02. It is true that 

transfer is an incident of service and it is upto the 

atnhinietretion to decide whom to transfer where but when a 

transfer order is isSued in a maljde manner in violation 

of prof one norms governing such transfer the applicant has 

every resoflgto feel aggrieved more Particularly when 

represent atio dtd, 1.2.02,hjswjjjj953 to 
surrender 

promotion conveyed by him to the respondents V-Uxd wide 
letter dtd. 6.2.02, has been turned 

dowfl by passing a non-
eping order. 

5. 	 That the 8PPlJLG,ant ­ donj.&9 the oorreotnaa8 of the 
etataments made in Paragreph. 14,15916 and 

17 of the counter 
and reiterates and reaffirms the facts that the impugned 

order of transfer dtd. 28.1.02 has been issued in a malafide 
anrher 

and ';j Violation of prose horms governjg such 

Corjtd•, .4• 
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transfer more particularly in view of the facts that the 

respondent No.5 who has also completed 13 years of service 

at Malig,n at a atraW atrich and is junior to the applicant 

has been ritained at llaligaon an 'promotion by transfering a 

post for him from Alipurduer W.visioa. In fact the discri-. 

minatory treatment meeted out to the applicant is apparent 

in the face of the inugned order of transfer as because on 

the One hand the respondents has not hesitated to transfer 

the applicant who is senior to the Respondent No.5 even 

though he has suffered aere brain hammarage to Lumding 

iere no adequate mecal' treatment is miailable, On the 

other hand the' have ratLned the respondent No.5 on promotion 

at Naligaca by creating a post for him and a rathr fantastic 

reaaon'haa been put forward to defence such arbitrary.action 

of respondents authority, that the respondent No.5 is supposedly 

an expert in movement of military and para-.mtlitary forces and 

in fat he is the only capable Inspector who can handle such 

kind of works. In this connection the applicant begs to state 

that if the respondent No.5 is so outstanding why has he not 

eafl awarded the certificate of m&it by the Rly o authorities 

as i8 the atandared practice in Riy e  In fact the applicant is 
no less competent then the respondent N0.5 as his service has 

been requisitioned by. various Raibway Officers mven since his 

posting at Maligaoa as is apparent from various office order 

jasued from time to time requisitioning the aervib of the 

applicant over and above the daily routine works done by him. 

Poreover the Railway authority awarded certificates of merit 

to the applicant on Various time8 which is apparent from the 

• 	oopies inOloød herewith. 	 V 

Contd...5. •  
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Copies of such order dtd. 24.2.93, 1.9.93, 

27.99 94 0  .16 0 11.94 9  4.7.95, 7.8.95 and 300.97,10.11.01, 

	

are annexed a 	 and copi3 of the 
certificate of merit are annexed as pj'nexure B series 

respectively. 

That under the facts and oircustanae it is 

	

respectfully stated that 	is apparent from what has 

been stated in the proceeding paragraphs since the 

eugned order of transfer dtd, 28.102 has been passed 

* ia maltide manner ignririg the profess noraa govern-

ng such transfer to grant *ndue privjlzegea to the 

respondent No5, it is preaminantly a fit case wherein 

the Hon'ble Tribunal would be pleased to set aside and 

quash the eugned transfer order dtd. 28.1.02 and direct 

the respondents to retain the applicant at Plaligeon on 

promotion and (or pass sUCh d4torder or orders along 

with adquate cost. 

- 	 contd.,,6,.. 
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• r Verficatjon 

I,.Sri Surandra Nath Neog, aged about 57 years 

son of Late &ider Rain Neog resident of centraltanar 

1al igaon, is the district of Karnrup, Aseam, do hereby 

eolemnly affirm and verify that the atatementa mide in 

para 1,2,3,4, 4 5 are true to the best of my knoulge 

d information and the rest, are my humble submission 

before this Hon'ble Tribung. 

And I sign this verification in this 	th 

day of July, 2002 at Guwabatj. 

4c 

1 



Annexura 5 C 

_!±._f' Railway 

Nc,.195G/2/24a(P15)(C) 0 8' 
	

Maligcon,dated, 15.2.95 

To, 

All Heads of Deptt. 
All ORfa, 

All Diatt. 8 Asstt. Officers of 
Non"divisio nali sod Of Li caB. 

Geal, Secy./NFREU. 
" 	/NrRIu. 

GS/ AISCTREA/N. F. ZONE/Malig con. 
Guwahctil 1. 

Sub :- Transfer of Group 'C' & Group I Dt Railway 
Servants MASTER CIRCULAR. 

.......••... 0 

A copy of MASTER CIRCULAR N0924 on the above subject 
received under Rty.Board'a letter No.E(NG)1/90/TR/46 dt. 
8.4.91 is forwarded herewith for necessary guidance please. 

DR :-. As above. 

for CHIEF PERSONNEL OFFICER. PLO 

( Copy of MASTER CIRCULAR No.24/91 ). 

•OaeO•s$ 

Sub :. Transfers of Group 'C' & Group 2 0' Railway 
Servants 	Ma3ter Circular. 

.0 0.... 

The instructions issued by the Railway Board from 
time to time on the subject of transfer of aon.azetted 
Railway servants are contained in aieral letters. It has now 
been decided by the Railway Board, to issue a consolidated 
master Circular, as below, incorporating all the instructions 
issued so far on the subject for the information and guidance 
of all concerned. 

2. 	Transfer means the movement of a Railway servant 
from one headquarter station in which he is euloyed, to 
another such station, either. 

to take up the dutLea of a new post; or 

in consequence of a change of his headquarter. 

(Ref : Rule 103(51) - Indian Railway Establishment 
Code Io.I 1985). 

contd. .2.. 
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Transfer may be ordered either on a temporary 
basis or on a basis otherwise than temporary. 

3 0 1. 	Lheraver the transfer of a Railway servant is 
temporary, the same should be mentioned in the transfer 
order. 

Transfers otherwise than on temporary basis, 
are necessitated by administrative requirements or occasioned 
by coneideraton of requbsta received from the Railway 
Servants. Transfer is not a punishment. 

4,1. 	Transfer of a Railway servant, ordered as a result 
of his promotion should be carried out by the employee as 

as possible in his own interest. 
CkQAIL 

U,enIor any sQut.jeant?in a cadre takes place 
and Railway aerv ant have to be transferred, as a general rule 
the junior most employee  should be transferred first. 

(Re?: Board's letter idoE(N)/66/TR2/2O dt.27.7.66)0 

(ii) If there is closure of activity an a particu 
lar station on a Railway like closing down a shed or a parti-' 

cular establishment necessitating transfer of Railway 
servants anmasee, the matter should be discussed with the 
Labour, to help in proper arrangements being made for dealing 
with the human problems that might arise in such caseS. 

(Ref: Board's letter NO.E(NG)II/7?/TR/ 21  dt.10 0 6.77) 

4,3. 	(i) Railway servants holding sensitive posts and 
who came into contact with public or/and contractors/suppliers 
etc., should be transferred out of their existing post/seat 
or station as the case may be, after every tour years. 

(ii) Posts in the ditf'erent departments which have 
been identified as sensitive posts for the purpose of periodi.. 
Cal transfer are as follows 

As 	 ccontejar 

Staff passing contractors/Firma' bills. 

Staff dealing with claims/refund and wharf age/ 
Remurrage for general public; 

Cheque writers; 

Cashiers; 

Staff dealing with Pension/PV claims; 

Staff dealing with Passes/release of unpaid 
wages; and 

Staff dealing with post wditll of paid 
vouchers and issue of acquittcncö. 

contd.. .3.. 



1nexure 6 

Zona] Seniority list of TI in Scale L. 6500 	10500/.. of 

N.F. Railway as on 1.4.98. 

SN 	Name 	 Divn. Date of Data of Date of 	SC/ST 
Birth 	Ap*t. promotion. 

dWMOW 

1, Sri K.N.Chakraborty APD3 27.2.52 6.1.88 12.12.98 = 

 Ajoy Benik HQ 30.1.61 11.6,87 1,3,93 do 

 " A.K. Des HQ 9.1.57 11,6.57 1.3.93 40 

4, " C.K.Choudhury KIR 11.5.54 11.6.76 1.3.93 Ob 

5 0. Jha KIR 2 0 6.44 27.4.65 1.3.93 as 

60 A.K. Daley 15K 1.7.53 12,7.77 1.3.93 ST 

7. A.K. 	Roy APD3 1,4,52 12.12.77 1,3.93 Sc 

80 ' S.N. Neog HQ 1.2.45 1,6,64 1.3.95 - 

90 A.R. Pa1i 15K 1.1,52 15,7.77 1.3.95 ST 

10 6 
 

" A. Chakrthorty HQ 15.2,52 11.6.87 1.3,95 

11. Hazari Prasad KIR 17.7.42 1.8.62 1,3.95 — 

12, " 0 Kakati HQ 1.2.54 17,5,90 11,1,96 Sc 
13. " 5.1. 	Aiimed APD3 28,11.48 2 9 8.63 11.1.96 — 
14, N N.G. Sarkar LuG 1,6,45 14,3.66 110.96 
156 " C. Hussein, HQ 1.11,53 28.8975 17,9.96 

 II S. Pandey KIR 1.1.43 7.6.62 17,9.96 — 
 1* S. Mandal LG 28.2.55 12.12,77 11.1,96 Sc 

1, N R,K. Sarkar HQ 1.1,57 12.12,77 17.9,96 Sc 
19, 0 , Bahadur APD3 16,6.54 7.3.77 17,9,96 Sc 
20. A.C. Pah*la HQ 1,3.60 14,11.93 17.9,96 ST 

for General uan.or(P)/Pu., 

No.E/255/119/Pt.V() Plaligeon, 	dated 16/17..12..98. 

Copy for information and necessary action t0 s. 
1, DRPI(P)/KIR, APDJ, LPlG, 18K ....9 spare copies are sent herewith 

for staff Concerned. 
20 Sr. DQPl/KIR, APDJ, LP1G, oom/rsK. 
3. Dy. 0011(C)/9LG •.* spare copies are sent herewith for staff 

Concerned. 
4o Any representation against the seniority position shoyn in the 

seniority list ehould be submitted within 30 days. 
NFRPIU/PlLB 
NFREU/MLG. 

, f — 
For General t1aer(PJ/t1LG, 
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Pz pr lnntrctj or. f • 	 •. 
.'yon tre hereby dlrete1 t.p-rcGed to NGC to- .• 	•'•  

jt JUj/Qff in 	rnectj • lt- Br- G'uge 

onverion workr,, c-ru reert t errew pitiveiy.  

• 	
f-or 

H 	 • 	
¼ 
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Ci!Q?. 1 AT 1OW$ 

No a/Staff/O3/T60/94 a 	 dat'd 27994 

To 
ShrI 	eNeog 

As per Inst rict1on of M11 1 , you. mratir3hy d1rcte 
to 	cd to NGC to assist Sr AR?1 'GHY fri côriectin 4th flG 

rsbiithg yard wot at NGC for a vilariodOf ofl Inth 

- 	
: p] 	report to Sr ARM/G7 or f ther duty 

for 
er 

$ 

Cofly to .SrARM/G}1Y for. inforPat1ofl and- n rnion 
iease 	 •-1 

£0 LH NSIG 

/ 

ih 

-. 	 - -. 	 -L 	 -r 
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FRail 

Office of the 
Senior ARP/GHy'a 

NO. /AO/GH'Y/Staff Date $ 16.11.94 

To, 

Shri S. N. Neog, 
TI/Pbvt/HQ, 
Guwahati. 

Sub $— Sparing 

Ref .' Your Officer Order No.T/Sta?f/OS/ 
OPTS/94 dtd. 2.9.94. 

As Shri R.K. Hazarika has joined as TI/GHY on 

15/11/94 vjda Sr. DOPVLIIG.'a Office order No.T/134/O/UIG 

dt. 11.1104 You are humbly spared from this office on 

the AN. of date and directed to report to your H.Q. at 
?aligaon under COfl/NLG. 

Please report to COP/mLG for further duty. 

DOt/GH V. 
for Sr. 	Y. 

I  Copy to $- 

COr/rleJ.jg&,n for information and necessary 
action Please*  

- 

DOPVCH V. 

Sr. ARN/GH y. 



T. 

- 

- 	 1 

No. T/C/Ci /9 	 Dated: 4/7/9 5 

To 
Shrl_. S.N. Neofl, 
IJove/HQ/j.LG 

You -gro hero by nrire'l frorLl this offi ce 	date 
to work unrl or A1i/GJY at NUC ooiiiplex rs deslrel by 
Dy.CCi/G. You should report to ATh/GHY iL1rneditely 
for further duty for a period of 

41.- e 

for Chief Qerat1 	n-'- 

Copy to: ) AIt/GHy 	
for iiftnit1n pl 

2) Dy.COG 

for hie' Qperat10 	nlgz 

01 



._._ •t/c 	- 	- 	-. 

o,T/O$/OPTG/95 	. .. 	 Datec1 7/8/95 

To 	 . 
Shr. S.Ne Neog, 

o r eFiQ/MLG. 

You are here by spared from .this.offlce 6nr1ate 
to work urer ARM/GIIY at NGC complex als deired by 
Dy.CO11/G. You hOuid report to ARM/QHY immediately 
IQV. furber duty for a period of fifteen days. 

0••• 	

.li:c 
for Qh  

Oopy to 1) AR1i/GEY 

2) D coTi/ 	for irfoirno oi  

for CherationaN3er 
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4~ 
&Fi.' Ratiway 

Office of the 
Chief Operations Manager, 

Malig eon. 

b. _ - 	 Dt. 30.7.97. 

To, 
The Officer's Incharge, 

Rail liv ash 
New Delhi. 

I am directing TI. Sri S.N. Neog in connection 

with arg ent Of fici al Work at Rl y. Board and Nort horn Ri y 

Borada House. 

Kindly arrange accomodation of Sri Neog in 

Domatory at 	Rail Ntvaeh New Delhi from 1.8.97 to 

4.8.97. 

for Chief Passenger Tranaportetion, 

Manager 	N.F. .Riy.Malign. 



 

IXA 

will 

SR 1NF AJ 

, 

P.O. No. T/OSfStaff12001 

My 	Tha.pga,, 

;Offirc ofhe 
(h e1 Opera ( ions M ager 
11tigaon,C uwahat-1 ! 

Dated the lOm  Spt/2O01 

 

Sub:- Posting of Operating staff in N.R. CeTh 

Ref.: Your D.C. Letter No. C/357/N.R Ce]LIPolicy/98 
d. 13.08,2001. 

in ieferenceto your above D.O. letter, it is to in:form you that aRIhe Divisionai 
and HQr 	Cl1s have been provided with Operating staff as pe details given 
below :- 

'I. KIR Division - 	Shri Nandeshwar Prasad. 
A10 D3 it)iViion- 	SIwi MHIial,endui Ptul, Asstt Otiard, / 
.tMG Division - Shri A.K. 1)ey, CTNC. 1 
TSK Division- 	Shri Kunal Ghsh Sr. TNC 

5.. 	- 	Shri Si:Ncig. 

Witlt regards. 

• 	: 	• 	 •.,........... Yours sincerely, 

Mmik 

I 

aIvi'a) 

ShiThnga .. 	'••' 
COO/N 

I ,  
. 4 
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N,RAILWAY 

NEFIORANDUM 

Sub : Non of the month award. 

Ref : Railway Board's Letter No.35/PE/16/ 
fliec. (iii), dated 22. 11.85 received 
under C.P.0.R.0/IIcligaon's No.0/2/30 
VII, dated 10.1.86. 

D. R. P2.118K h as pleased to dec] are Shri S.N. Neog, 
A,Y.N./TSKG as 'Plan of the Division' for the month of February, 
86 for the following activities ;- 

"Shri S.N. Neog, R,Y.P2/TinsMkia Goods has been deputed 
to supervise placement, withdrawal and clearance of SLGR..NF1T 
thd SLGR6N0N branth\].inee and main line stations from AGI to 
R03. He is selected by 0.0.8/18K as "Plan of the month Iiard" for 
his special outstanding performances on 24.2.86. He took P2RHT 
Shuttle from SLGR, called for 8-00 hrs., out 930 bra., Loco 1b. 
6125, Driver 	Shri N.C. Chakrcborty, Guard 	Shri P2. l4hrned. He 
did placement and withdrawal at P1RHT and despite no arrangement 
of watering of Steam Engine between SLGRU4IRHT of which distance 
is 53,61 K.fl,s, he called for Fire Brigade and arranged uatar 
ing at P21*11 with the help of Fire Brigade. He left with the 
outward loads from P11*11 at 13.00 hrs and arrived SLGR at 16.20 
hrs. On arrival at SLGR on 24.2.88 9  he formed and cleared 71 
loadS by up P1.T.C.D.H e  and in the morning of 25.2.86 he worked 
as Guard by IS NC. No. 18 as Guard Claimed rest at SLGR and 
thereafter no Guard was awaille. HO entire performance at 
SLGR area are Con3idared as outstanding, " 

As per Railway Board's letter under reference employees 
chosen as "Plan of the division" is eligible for award of R3.300/ 
in casb,  hence Shri S.N. Neog is awarded . 300/. in cash as 
award ror "Nan of the Division"(ISK Divn.) for the month of 

February,86.kx 

Fund is ausilable o  

For 0IVI5IONL RAILWAY NANAGER(P), 
N. F. RAILWAY, TINSUKIA. 

owswo 

No • £/23 6/PIt ec. /V/Con. 	Tinsuki a, dated: 27th Pebru ery, 1906. 

Copy to :- 1) Shri S.N. Neog, P.Y.P1/TSKG(through C. Y.P1/TSKG) 
for information. 

2) 0.A.0/Lumding alanguith this office P.0.No00208?/ 
52 dtd. 3.3.86 for R5.300/.. 4nly in favour of Shri 
5.N.Neog, AYP2/TSKG - for audit and payment through 
P.C./DBRT in presence and on identification of 
C.Y.Pi/TSKG. Man of the month Award is introduced on 
this divi.thion from the month of February/86 and 
hence a copy of Rly.Board's letter ref orad to abov 
enclosed for the first time. 

. S S S • • • S S •• I IS S • • I S 

Sd/- 
3.3.86 

for DIVL.RAILUAY MANAGER(P)ZT SK  


